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DR. SASMIT PATRA (Odisha): Sir, I also associate myself with the Mention made
by the hon. Member.

Need to ban child pornography
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MR. CHAIRMAN: The Leader of the House may recall that earlier we had set up
a Committee, and the Committee has gone through this issue. After consultation they
gave a very meaningful report. Let us have some time durning this Session to have
discussion on that and let the concerned Ministries take note of those conclusions and
then go ahead with regard to bringing a suitable amendment to the law or the need for
any new law, whatever it maybe. 310 oI€1 $¥h SN &9H 4o 3R e # +t 7=i
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Need to expedite the release of retirement benefits of the retired Kendriya

Vidyalaya Sangathan (KVS) teachers

SHRIMATT JAYA BACHCHAN (Uttar Pradesh: Sir, [ apologise for the delay. I got
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cent of Kendriva Vidyalaya students passed their board exams and set a record of
highest passing percentage. In CBSE Class 12 results of 2019, KV schools recorded all-
time high success ratio of 98.54 per cent. Obviously, teachers associated with KV'S have



